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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRIMCIPAL BENCH
NEW DELHI,

JeRe No, 264/95

Shri N.V. Krishnan, Acting Chairman
Mon'ble Smt,lakshmi Swaminathan, Member (J)}

Or, 5.0. Scotha,

Advisor, Ministry of Non-Conventional
Energy Sources{Under Suspension)

14, CGQ Complex, Lodi Road,

New Delhi

resident of 21/105, Lodhi Road,
New Delhi.3 '

(By Advocate Shri K.N.Bahuguna )

) ’ US.

1. Union aof India through the Secy,
Ministry of Non~Conventianal EnErgy,
Sources,

14, CGO Complex, Lodi Road Neu Dalhi.

2. Shri U.N.Papjiar,
Joint Secretary.
Ministry of Non-Conventional Enargy Sources,
14, CGO Complex,Lodi Road, New Delhi, b

(By Advocate Shri S.K.Sinha,proxy «s - Ragpondents
counsel for Shri Jog 3ingh 3 .

»

‘g RDE R (JRAL)

(Hon'ble Shri N.V. Krishnan, Acting Chairman )

On 8-2-1995 when the matter came up it uwas

ses Apnlicent -

T TGS TR

Date of decisiorn 13,10.1995,

mentioned by the counsel’ that various FIRs have been filed

agd nst the.app;icanf'alleging_criminal charges but no

trial has yet commenced, Suspensi:zn is contemplated against

the applicant without initiagingD.Re On 23-9-95 when the

fespondents filed reply, the ébplicant was represented by

| progy counsel, [t Was stated that the gsievance of the applic an

is that though suspensicn has been ordered in Aug.,1994

nothing has bsen haard-thereafter. Learned coupsél for

the respondents states that D.k. has already bean started

in November, 1994 i,e. very socn after the appllcant wag

~

suspended, 1he DE is still ‘pending. Prayersln the DA are that;
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the suspansion order should be guashad or any other

sui table order be passed.

Y

Ze We have heard the lesarned counsel‘For the

‘parties, In viauw of the fact that a regular Dt%. has

alrsady been started the prayer made, in the/has no

merit, The DA is liable to be dismissed and ws do S0,

3. We housver, direct the respondents to rsviauw

the case of his susgpension in accordance with the
provisisns of the standing order/instructisn in regard
to suspension and take appropriate decision in accordan
with lauw, ' ,

4, DA is disposed of as above,

Jelis oy

o
(3mt.Lakshmi Swaminathan) : (N.V. Krishnan )
' Member (3J) Acting Chairman
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